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Seen the petitLcri.Hearj the learned counsel or 

ahe petitioner Shri Pradipta Ilohanty. Zfter hear inc 

learned counsel for the cetitiorier, we feel that tbj 

asplication can be :irially disposed of at the admissioc 

stage with appropriate direction to respondents. In 

view of this we have also heard Shri i).N.ilishra, 

bar lied Standing Counsel appeari rig for the respondents, 

a copy of the petition has been served. 

I'he case of the applicant is that he is workinq 

a: Station uperintendent, Muniguda. He has been 

representing to railway authorities for stepping up 

a: his pay at par with one Shri .inJcu, who tis 

three years junior to him. It appears from Annexure-3 

chat in letter dated 21.3.1995 the Divisional ail.'ay 

anager (Personnel) has already moved the Chjf 

personnel Officer, .E.railway, Garden Reach, Calcutta 

to examine and process for stepping up pay of tha 

caplicant at par with his junior as per rules. Ia 

it is submitted that this proposal sent by J.R.. 

in his letter dated 21.3.1995 is pending and no 

orders have been passed on this nor any intimation 

a at to the applicant. I ri view of this lear ned 

caurirel for th0 Otit1Ol1O sabmias that dir ertion 
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be iosued to the departmental authorities to 

dispose ofthis proposal for stepoiflc; up pay 

the applicant at par with his junior. A copy of 

this order dated 21.3.1995 was also sent to the. 

Divisional Personnel Officer (Sambalpur) (Res.l) 

In consideration of submissions made by the 

learned counsel for both sides, it is di ected 

that Chief Personnel Officer(Res.3), who 

to have sent this :roposai to Divisional Peronne 

Officer, ambalpur, sjiall send this rroposal to 

es.i, if not alreadifl a period of thirty 
A I 

Y 
iays from the date of receipt of this order. 

despondent N0.1 is also directed to dispose of 

this proposal in accordance with rules with-in a 

ocriod of 90 days  from the date of receipt of 

the proposal from Res.3. In case the proposal iL 

alreadf pending with h± the Divisional Personciel 

Officer, Sambalpur, then he should disoose of 

the same within a period jf 90 days from the date 

of receipt of this order. 	e make it clajr 

that we express no opinion about the merits of 

tbecai.s raised by the app1.iart•inthis 

Original Ap.oiication. Respondeat NQ.1 shall be:;. 

at liberty to dispose of the proposal strictly 

in accordance with rules. 
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the abosze dir ct ions Orgin- ± \pplicarri 

is 	i aed f at the alnassion rtate, bi. t without 

any order OS to costs. 
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